
FORM A
PUBLIC ANNOTJNCEMEM

(Under Regulation 6 of the Insolvency and Bankruptry Board of India (Insolvency Resolution Process

for Corporate Persons) Regulations, 20 16)

PCRTIIE ATTE}.ITIC}J CP TIIE, CREDITCRS OF

L. G. FIBRE PRIVATE LIMITED.

nuthoritv under which cor-oorate debtor is NBCTSTNRR OF COMPANIES _

A}IMEDABAD

Address of the registered office and c-tq BA.SBMENT, SARTHI AVENUE,
BEHIND SATELLITE POLICE STATION,principal office (if any) of corporate
SATELLITE, AiiiniEDAtsAD Gi 3800i 5 ii{I l.(Ieutol

gitimateA date of closure of insolvency

resolution process

I iirr" ani registration nurnber of the

insolvency professional acting as interim Regn. No. IBBVIPA-001/P-P00185 12017 -

resolution 18/10364 dated 19th June 2017

CA VINEETA MAHESHWARI, lnsolvencY

Professional
\JI- !9 -2 1,, l'{eto Tc'r;er,
Ring Road, Surat - 395002, Gujarat, India

Work: +91-261- 4014277

E-mail : cavineetak@gmail. com

Cell; +91-93767-81166

Address and e-mail to be used for CA VINEETA MAHESHWARI, InsolvencY

13m July 2020

(180 DAYS FROM THE INSOLVENCY
COMMENCEMENT DATE)
CA VINEETA IVTAHESHWARI

Address and e-mail of the interim
resolution professional, as registered with
+L- D^^*,1LIV UVUS

correspondence rvtth the rnterim
resolution professional

i.iames of insoivency Froiessionais

identified to act as Authorised
Representative of creditors in a class

names for each class

Relevant Forms and

Details of authorized representatives

Prot'essronal
M-19-21, Metro Tow€,r,

Ring Road Surat - 395002, Gujarat, India

Work: +91-95583-33867

E-mail: ipvin.lgf@gmail.com
Cell: +91-93767-81166

RELEVANT PARTICULARS

IWSL. G. FIBRE PRIVATE LIMITED
21 February,zDl3

eiN' u tzzoocJ2o 13PTCo736s3
Corpo.ute Identity No. i Limited Liability
Identification No. of corpor{q deblgl-

Cm Januaq, 2020 (ORDER RECEIVED ON

DATE 20th January 202Q
-nsolvency coilrmencement date in respect

of comorate debtor

11 Last date for submission of claims 3'd February 2020

12. Classes of creditors, if any, under clause

(b) of sub-section (6A) of section 21,

ascertained by the interim resolution
professional

N.A.

has ordered the commencement of a

corporate insolvency resolution process of the L. G. FIBRE PRMTE LIMITED' on 15 JANUARY

incomorated i

20i0 (oRDER RECEIVED oN DATE 20 JANUARY 2020).



The creditors of L. G. FIBRE PRMTE LIMITED.' are hereby cailed uponto submit-tlreir claims with

proof on or before 3dFebruary 2020 to the interim resolution professional at the address mentioned

against urry No. 10.

The financial creditors shall submit their claims with proofby electronic means only. A1l other creditors

inay siibmit the claims -*ith proof in peison, by post or by electoiiic iiicans.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of

authorized representati6 f,oi, among the three insolvency professionals listed against entry No.13 to

act as authoriied representative of the class [specify class] in Form CA'

Submission of f-alse or

i\g-*^
Vineeta Maheshwari
Interim Resoiution
Registration No. IBBI/IP.
E-mail: cavineetak@gmail.com
Date: 22th January 2020

Place: Surat

cf claim shall atfract Penalties.

IWs L. G. FIBRE PzuVATE LIMITED.
t&s 12017-18/10364

tBBr / IPA-001 /
IP-P00185 /

20l7'18/ 10364


